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Bal Chand Petition

| VERSUS
Y.C.Vinayék and Anr, Fzaspondents
Me. Dharmendra Agarwal, Courzsl for ¢
Mr. V.53.Gurjar, Couns=l for the respondents.

HOMN'ELE MF. M.I,VEFMA, MEMBEF(A)

HON'ELE MFE. FEATTAN FPRATASH, MEMBEP(&)

PER HON'ELE ME. N.EZ.VERMA |
Heard learnsd counsel for the parties. Shri

V.5. Gurjar =2tatsd that as pev Tribunal's ordszrs in the

CA in qusation, the applicant Was given promotion and

notional senicvrity and the Jatz of sppointment has bzen
shown at Arnezurz-23. The respondents have complied

with the ovdesrs of the Tribunal substankially and theve

ie no cas= for any contempt a3z 2t

t=d by the

LI

of  both the

l 1

that the ordzra of the Tribunal

has been complizd with by the respondents. The CL.P. is
accordingly dismizsed and  noticsa izsu=zd to  the
regpondents are hereby discharged.

tan Plak sh (N.F.Verma)
Member (Judl.) Meember (Admv.)

Cvr.




